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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 49/2025

IN THE MATTER OF:

Vinod Kumar Sharma ...Applicant
VERSUS

State of Rajasthan & Ors. ...Respondents

REPLY/ COMPLIANCE REPORT ON BEHALF OF RESPONDENT

NO.1 / STATE OF RAJASTHANPERSUANT TO THE ORDER DATED

03.02.2025 PASSED IN THE CAPTIONED MATTER

MOST RESPECTFULLY SHOWETH:

. That the present Reply/Compliance Report is being filed on behalf of
Respondent No. 1 / State of Rajasthan in compliance with the directions issued
by this Hon’ble Tribunal vide order dated 03.02.2025 passed in O.A. No.
49/2025, titled Vinod Kumar Sharma v. State of Rajasthan & Ors., whereby
this Hon’ble Tribunal took cognizance of the issue relating to the illegal
operation of saw mills in the villages of Tehsil Lalsot, District Dausa,
Rajasthan, operating without requisite licences or forest clearance, resulting in
unregulated felling of trees and violation of environmental laws.

. That the genesis of the present proceedings arises fromw.the order dated
02.01.2025 passed by the Hory _IC:.-EL;;][\I‘Lif‘ZOIIQI BencH, Bhopal, in O.A. No.
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200/2023 (CZ), wherein it was observed that more than 274 saw mills were
operating without requisite authority in Tehsil Lalsot, District Dausa. The
Hon’ble Tribunal further noted that the issue extended to other districts and
required a pan-India policy perspective. The relevant extract from the said

order reads:

"It is further reported that more than 274 sawmills are in operation
without any authority in the Tehsil-Lalsot, District-Dausa and there are
more in other districts also but no steps are being taken by the state
authorities and matter requires consideration for a similar parameter
applicable to all the states (Pan-India level) in view of the orders and

guidelines issued by the Hon ble Supreme Court of India."

3. That, in view _of the gravity of the issue, the Hon’ble Principal Bench, New
Delhi, took cognizance of the matter and vide its order dated 03.02.2025 in
O.A. No. 4972025, directed its listing as a policy matter of broader

environmental concern. The said order records:

"OA involves the illegal running of Saw Mills in the villages of Tehsil-
Lalsot, District-Dausa, Rajasthan which is giving rise to the felling of
trees both in forest areas as well as in the revenue area and flouting of

environmental norms by sawmill owners in this regard."
- — = -
7
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4. That the Answering Respondent by way of the present reply/ compliance

report, is placing on record the facts pertaining to the issue in the present

Application.

A. CONSTITUTION OF JOINT COMMITTEE AND FIELD SYURVEY:

5. It 1s submitted that a Joint committee was constituted as per the order
dated 04.01.2024 passed by this Hon’ble Tribunal in O.A No. 200/2023 (CZ)
titled as Vinod Kumar Sharma versus State of Rajasthan and Ors.. This
Hon'ble Tribunal directed the committee to visit the place, inspect the site and
submit factual and action taken report.

6. Fﬁﬁher, a .meeting of the Joint Committee was held on 05.04.2024,
wherein it was decided to conduct a comprehensive survey of all saw mills
operating in the Lalsot area. In continuation thereof, and to ensure a thorough
ground-level assessment, the Sub-Divisional Officer, Lalsot, District Dausa,
issued an order dated 08.04.2024 formally constituting a Joint Committee
comprising representatives from the Forest Department, Rajasthan State
Pollution Cdntrol Board (RSPCB), Revenue Department, Electricity
Department (JVVNL), Nagar Palika Lalsot, and the Police Department. The
Committee was tasked with carrying out a detailed physical inspection of all
saw mills functioning within the territorial jurisdiction of Tehsil Lalsot. i
A true copy of the constitution order dated OS.Q%LQGB:&-QL‘the said committee is

~ | ,?.TT/I‘TSTED

annexed and marked as ANNEXURE R1. -',‘J 7 axr
’_\J\‘B..:/ . | c {j‘ ] _'II : € {" BT

e



585

7 Pﬁrsuant to the said directions, the Joint Committee conducted extensive
surveys and inspections across Tehsil Lalsot. Following its inspection, the
Committee submitted a comprehensive survey report, recording that a total of
333 saw mills were operational within the region. Out of these, 274 saw mills
were operating without valid licences issued by the Forest Department, thereby
functioning iq violation of the Forest (Conservation) Act, 1980, and other
applicable laws. A true copy of the survey report is annexed herewith and
marked as ANNEXURE R2.

8. In addition to the licensing irregularities, the Committee observed that
several illegally operating Saw mills had obtained electricity connections
without the requisite approval from the competent authority. These units were
operating commercial-grade saw machines using such unauthorised
connections, ' thereby contributing to unregulated deforestation and
compounding environmental damage.

9. The Joint Committee (constituted vide Hon’ble NGT order dated
04.01.2024) report was also filed before this Hon'ble Tribunal by the RSPCB,
a member of the Joint Committee, on 23.07.2024, reaffirming the earlier
findings. According to the RSPCB report, while 64 saw mills possessed valid
licences from the Forest Department, only 53 units had received consent to

operate under the Air (Prevention-and Control of Pollutlon) Act 1981 and the

Water (Prevention and Control’ of Pollutlon) Act, 197 /Phe 1-emalnmg 11 saw
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mills, though licensed, were operating without mandatory environmental
consent, in response to which closure directions were issued. Further, one
more saw mill had obtained consent to operate from the State Pollution

Control Board. Therefore, bringing the total number of saw mill units having

valid consent to operate to 54.

A copy of the said report dated 23.07.2024 is annexed herewith and marked as

ANNEXURE R3.

A true copy of consent to operate letter dated 10.09.2024 is annexed herewith

and marked as ANNEXURE R4.

B. ENFORCEMENT ACTIONS BY THE FOREST DEPARTMENT:

10. Enforcerﬁent actions were promptly initiated by the Forest Department
againsl: the illegal and unlicensed saw mills. The Department sealed 33 illegal
saw mills in three separate enforcement drives — 5 units on 09.06.2025, 15
units on 19.07.2025, and 13 units on 22.07.2025.

11.  Further, 22 offence cases were registered for illegal timber transportation,
resulting in a recovery of X 4,63,200/- during FY 2024-25 as environmental
compensation.. During FY 2025-26, the Regional Forest Officer, Lalsot,
registered 10 additional cases, recovering ¥ 6,31,000/- as compensation for
environmental violations.

A true copy of letter dated 24.07.2025 from the office of the Regional Forest

Off,ﬁl/di*iﬁhaghed h?l:_gﬁithr‘ant,ﬁmarked as ANNEXURE RS,
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C.ACTIONS BY THE ELECTRICITY DEPARTMENT(JVVNL):

12. It is further submitted that the Electricity Department, specifically the
Jaipur | ﬁdyut Vitran Nigam Ltd. (JVVNL), has played an active and
coordinated role in the enforcement action against the illegally operating saw
mills in Tehsil Lalsot. As per the official communication received from the
Executive Engineer, JVVNL, Lalsot vide letter dated 24.07.2025, it has been
reported that electricity connections to 3 illegal saw mill units have been
disconnected as part of the enforcement drive. Additionally, in 7 other cases, it
was found up.on verification that no formal electricity connection had been
issued in the name of the concerned units, indicating unauthorized or
unregistered operations. During inspection, some units were found closed,
while others were operating ﬁsing diesel generator sets (DG Sets), evidently to
evade detection and bypass regulatory procedures. Furthermore, the Electricity
Department has issued notices to 168 illegal saw mills, and disconnection
proceedings are currently underway against these defaulting units in
accordance with applicable rules and procedures.

A true copy of notice dated 25.08.2025 sent to one of the illegal saw millis
annexed hereto and marked as ANNEXURE R6.

A true copy of letter dated 24.07.2025 from Executive Engineer , JVVNL,

Lalsot is annexed hereto and marked as ANNEXURE R7. ‘
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D. CONSTITUTION OF JOINT ENFORCEMENT TEAM AND

ACTIONS TAKEN BY THEM:

13.To ensure competition of enforcement against remaining illegal saw mills,
the SDO Lalsot vide order dated 19.09.2025 constituted a Joint Enforcement
Team. The said team was comprised of Regional Forest Officer, Tehsildar
Lalsot, SHO Lalsot,Assistant Engineer (A-1), JVVNL, and Commissioner,
Nagar Parisﬁad, Lalsot. The team was directed to seize remaining illegal saw
mills and disconnect electricity connections, and to submit its report by
26.09.2025.

[4.In compliance with the said order, the Joint Team conducted field operations
on 24.09.2025, undertaking seizure and disconnection of remaining illegal
saw mills.

A true copy of the joint team report dated 24.09.2025, along with covering
letters dated 09.10.2025 from DFO, Dausa and 10.10.2025 from SDO.,
Lalsot, are annexed hereto and collectively marked as ANNEXURE RS.

15.  However, during the said operation, the team faced strong resistance from

saw mill owners and workers, leading to a road blockade on the Lalsot—

Kothun Road and disruption of public order. Owing to inadequate police

deployment, the operation was temporarily suspended to prevent escalation.

The team has recommended that furt%zie.ment should be undertaken

only with adequate police protectiom.";.'\.‘.._\ = \* \
"/ Sandhit
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16. That the State Government is actively taking steps to ensure that all
illegal saw mills are identified, sealed, prosecuted, and that environmental
compliance is strictly enforced. Inter-departmental coordination has been
strengthened to ensure effective implementation.

17.  The State Government further submits that it remains fully committed to
complying with the directions issued by this Hon’ble Tribunal and the Hon’ble
Supreme Court of India, particularly the principles laid down in Writ Petition
(Civil) No. 202 of 1995, T.N. GodavarmanThirumulpad v. Union of India,
vide order dated 29.10.2002, wherein clear directives were issued for
immediate closure of all unlicensed saw mills and strict compliance thereof.

18.  That the present compliance report is being filed in good faith and in
pursuahce of the State’s responsibility to ensure the protection of forest cover
and prevent ecological degradation. The answering Respondent further assures
this Hon'ble Tribunal that continued actions and future status reports shall be
submitted periodically as and when directed.

19.  That the Respondent No. 1 craves liberty of this Hon’ble Tribunal to file
any further additional status report that may be required to be placed on record
and reserves ifs 1I'ight with regard to same.

20. That the documents annexed to the present reply are true copies of their

respective originals. P
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FILED BY:

SZ A
(SHIV MANGAL SHARMA) (SAURABH RAJPAL) (ADVOCATE
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 49 OF 2025

IN THE MATTER OF:
VINOD KUMAR SHARMA ....APPLICANT
VERSUS
STATE OF RAJASTHAN & ORS. .... RESPONDENTS
AFFIDAVIT

I, Pooja, W/o Ankit Dixit, aged about 35 years, working as Regional
Officer, Jaipur (North), Opposite Road No. 5, VKIA, Sikar Road, Jaipur, do

hereby and solemnly affirm and state herein under:

1. That I am the Office In-Charge (Respondent No.l) in the
‘accompanying Reply and am well conversant with the facts and

circumstances of the case and thus competent to swear this affidavit.

]

That I have read the accompanying Reply have been drafted under my
instructions, which I have read and understood. I further state that the

averments made therein are true and correct to my knowledge

3. That the Annexures filed along with the Reply are true copies of their

DEPQNENI
VERIFICATION TR 350

respective originals.

Verified at Jaipur on this 28" day of October, 2025. I, the above Han&ay)
deponent, do hereby verify that the contents of the above affidavit are true
and correct. No part of it is false and nothmg material has been concealed

therefrom.
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RegiongQHice (Southj ANNEX[\J e Ro3
Rajasthan State Pollution Control Board E\g/é} I;'IF!E
Lifestyle for

8/263, Malviya Nagar, Jaipur 302017 Eniranment
Phone: 0141-4068311, e-mail: ro.jaipursouth@gmail.com o

F.No. RPCB/ROJP/S/Leg-43/ 877 Date: 23.07.2024
To,

The Register General
National Green Tribunal
Centeral Zonal Bench,
Bhopal-462011 (M.P.)

Sub:- Report of Joint committee constituted In 0.A. No. 200/2023 (Cz) In the
matter of Vinod Kumar Sharma V/S State of Rajasthan & Others order
Dated 04.01.2024 passed by Hon’ble Tribunal.
Ref:- Hon’ble NGT order dated 04.01.2024.
Sir, .
With reference to above, please find enclosed herewith Factual cum Status
Report in 0.A. No.200/2023 (CZ) in the matter Vinod Kumar Sharma V/S State of
Rajasthan & Others Dated 04.01.2024 passed by Hon’ble Tribunal. Submitted for kind

consideration please.

Yours Sincerely,

Encl:- As above KL’LB Pﬂﬂe_-y %”
(Nee o

Nodal Officer — = D\ 2

41
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O

REPORT OF JOINT COMMITTEE CONSTITUTED IN

O.A. NO. 200/2023(Cz) IN THE MATTER OF VINOD

KUMAR SHARMA V/S STATE OF RAJASTHAN& OTHERS

ORDER DATED 04.01.2024 PASSED BY HON'BLE

TRIBUNAL

1! That Hon’ble National Green Tribunal has
been pleased to passed order dated
04.01.2024 and constituted a joint
committee consisting:-

d. One representative from the
Collector, District Dausa.
2. One representative from The Principal

Chief Conservator of Forest, Jaipur.

3. Regional Forest Officer, District
Dausa.
4. One representative from State

Pollution Control Board, Rajasthan.
Hon’ble Tribunal directed the aforesaid
committee to visit the place, inspect the
site and submit factual and action taken
report within Six  Weeks. The State

Pollution Control Board will be a nodal
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agency for coordination and logistic

support.
Thatin pursuance to order dated
04.01.2024, District Collector

appointedSub-Divisional Officer, Lalsot,
State Pollution Control Board appointed
Regional Officer, Jaipur (South) ,
Principal Chief Conservator of Forest,
Jaipur appointed DFO, Dausa and Add.
Principal Chief Conservator of Forest
(Protection), Jaipur appointed Conservator
of Forest (Protection), Jaipur.A copy of
the orders are submitted herewith and
marked as Annexure-l.

That DFO, Dausahas submitted list of saw
mills registered with Forest Department by
letter dated28.03.2024 along with detail
of Saw Mills. A copy of the letter dated
28.03.2024is submitted herewith and marked
as Annexure-2.

That a meeting of Jjoint committee was
conducted on 05.04.2024 and it has been
decided to survey of all the saw mills

running in the Lalsot area. Thereafter,A



5

committee of following departments were

formed :-

i. Regional Forest Officer, Lalsot

ii. Tehsildar, Lalsot.

iii. Executive Officer, Nagar Palika,
Lalsot.

iv. Assistant Engineer, JVVNL, Lalsot.

v. Junior Environmental Engineer, RSPCB,
Jaipur.

vi. SHO, Police Station, Lalsot.

A copy of the minutes of the meeting

dated 05.04.2024 and committee order

dated 08.04.2024are submitted herewith

and marked as Annexure-3.

5. That Regiénal Officer, Rajasthan State
Pollution Control Board, Jaipur (South)
has submitted consent status of the Saw
Mills. The Saw Mills are covered under
green category. Out of 64 Saw Mills, 5z
saw mills having walid consent of the
Board and State Board has issued closure
direction against remaining 44 saw mills.
A copy of the factual Staﬁus and closure

ﬁ*’\ o g‘}ﬂi :
d\j’ﬂz @Hﬁfi m.——ﬂﬂ'ﬂ' (=f&)
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Gy

directions are submitted herewith and
marked as Annexure-4.

That in pursuance to aforesaid decision a
joint inspection were carried out by
committee and submitted report to SDO,
Lalsokt,

That @a Jletter was also written by
Digtrict Collector, Dausa on dated
09.07.2024 to 8DQ, Lalsot and DFO, Dausa
to submit factual and  &action - taken
report, reply is awaited.A copy of the
letter dated 09.07.2024 is submitted
herewith and marked as Annexure-5.

Report is being submitted for kind

perusal of Hon’ble Tribunal.

72 &

(Narend Kumar Meena) (Ajit Uchoi)
SDO, Lalsot %Q’Fﬁrg'%%a
TIT, DRE-7934

(Neeraj ggarma)

(Regional Officer)
R:8.P.C.iB., Jaipur
outh)

&g v, Tw A,
wagR (&féror)
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Rajasthan State Pollution Control Boapg

Headquarter, 4, Instituti(ﬁglgxrea, Jhalana Doongri, Jaipur-302004

Phone : 0141- 2716804, 2716800 e-mail : member-secretary(@rpeb.nic.in @)
Helpline No. :0141-2716877

No. F.10 (553) RPCB/Legal/NGT/2024 98575 Date: &5 o) [:2oay

€gional Officer,
Rajasthan State Pollution Control Board,
Jaipur (S)

Sub: - Hon’ble National Green Tribunal order dated 04.01.2024 in Original application No.
200/2023(CZ) Vinod Kumar Sharma V/s State of Rajasthan & Ors.

With reference to above subject matter, it is to inform that the Hon’ble NGT by order
dated 04.01.2024 directed inter-alia as follow:-
“10. We deem it just and proper to call a report on the matter in issue in present QOriginal

Application, from a Joint Committee consisting of:-
i. One representative from the Collector, District- Dausa, Rajasthan.
ii. One representative from the Principal Chief Conservator of Forest, Jaipur, Rajasthan.
iii. Regional Forest Officer, District- Dausa, Rajasthan.
iv. One representative from State Pollution Control Board, Rajasthan.
11. The Committee is directed to visit the place, inspect the site and submit the factual and action
taken report within six weeks.
The Stute PCB will be the nodal agency for coordination and logistic support.”

You are hereby nominated as member of the committee and also appointed as Nodal
Officer on behalf of RSPCB with the direction to ensure compliance of Hon’ble NGT order and
file the compliance report of order dated 04.01.2024. The Hon’ble NGT order dated 04.01.2024
is enclosed with this letter for ready reference.

Enclosed-As above
(Vijai N.)
Member Secretary

Copy to following for information and for compliance of Hon’ble NGT order dated 04.01.2024
1. Principal Chief Conservator of Forest, Jaipur, Rajasthan.

2. District Collector, Dausa =

3. Regional Forest Officer, Dausa-Lalsot Road, Lalsot, Digfrigt- Dausa

ignature

Digitally signed w £
Designation/Nembgf Secretary
Date: 2024.04,2¢/14:19:56 IST

Reason: ApproNeg

RajKaj Ref
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ANNEXURE-4

Details of 64 Saw Mill Having Valid Registration From Department of Forest and Their
Consent Status. '

Forest Deptt,
Sr. No. [Name of Owner Village Tehsil |District |Registration No. Consent Status
& Date
g [NethudasSwamiS/oe \o o sorar  |Lalsot |Dausa  |143/09.01:2001 Valid
Sh. Kalyan Swami
Smt. Mamta Swami
2 |W/o Sh. Dinesh Taleda Jamat Lalsot Dausa (248/11.09.2002 Valid
Swami
Sh. Ramvilas Sharma :
A1, Valid
3. §5:6h, Bamldshiore Taleda Jamat Lalsot |Dausa |144/09.11.2001 ali
Sh. Mahesh Kumar
4  |Jangid S/o Sh. Govind [Taleda Jamat Lalsot |Dausa |141/09.11.2001 Valid
Narayan Swami
Rakesh Sharma S/o .
5 Sl Babi Lal harnd Taleda Jamat Lalsot Dausa (201/26.03.2002 Valid
¢ |MukeshKumarS/o® o o4 jamat  [Lalsot |Dausa |245/11.09.2002 Valid
Sh. Ramrai
g |ShUsmanKhanS/o lo ) goramat  [Lalsot  |Dausa  |204/26.03.2002 Valid
Roshan Khan
g |ShArunKumarS/o |p . ramat  |Lalsot |Dausa  |200/26.03.2002 Valid
Babulal
Sh. Prabhu Lal
9 |Sharma S/o Sh. Bheru |Taleda Jamat Lalsot |Dausa |207/26.03.2002 Valid
Lal Sharma -
Sh. Ramotar Sharma
10 [S/o Sh. Prabhu Lal Taleda Jamat Lalsot |Dausa |208/26.03.2002 Valid
Sharma
Sh. Om Prakash Soni
11 |S/o Sh. Rameshwar |Taleda Jamat Lalsot [Dausa [209/26.03.2002 Valid
Prasad Soni '
2 [Sh-BajendraSwami o, o st |Lalsot  |Deuse: (23022072002 Valid
S/o Devadas Swami
Sh. Keshari Lal Jangid .
.03.2002
13 $/o0 Moti Lal Jangid, Taleda Jamat Lalsot Dausa 221/26.03 _ Valid
Sh. Badri Lal Saini S/o .
14 Sh. Chanda Lal Saini, Taleda Jamat Lalsot Dausa 140/09.11.2001 Valid
Sh. Gokul Chand .
15 |Jangid S/o Keshri Lal |Taleda Jamat Lalsot |Dausa |228/22.07.2002 Valid
Jangid
Mahesh Kumar
16 |Sharma S/o Sh. Taleda Jamat Lalsot |Dausa |246/11.02.2002 Valid
Rameshwar Sharma
Sh. Hanuman Prasad
17 |Sharma S/o Sh. Taleda Jamat Lalsot |Dausa |251/11.09.2002 Valid
Rambilas )
gy |Temiialie TaledaJamat  |Lalsot |Dausa |03/20.08.1999 Valid
Narayan Jangid
Sh. Munna Ansari S/o ;
19 Sh. Abdullah Taleda Jamat Lalsot Dausa |212/26.03.2002 Valid
Sh. Chanda Lal Gurjar
20 [S/o Sh. Teepu Lal Taleda Jamat Lalsot Dausa 253/11.09.2002 Valid
Gurijar




Sh. Satynarayan
21 |jangid S/o Sh. Taleda Jamat Lalsot Dausa [213/26.03.2002 Valid
Jagnnath
gz |SmtSitadeviW/oSh.\p oo jamat  |Lalsot  |Dausa  |229/22.07.2002 Valid
Rajendra Jangid
Sh. Rajendra Kumar ' ,
23 $/0 Sh. Shyogi Jangid Taleda Jamat Lalsot |Dausa (232/22.07.2002 Valid
Sh. Jagdish Prasad ' :
24 $/o Sh.’Prahlad Jangid Taleda Jamat Lalsot Dausa 220/26.03:2002 Valid
Sh. Rajendra Kumar :
25 5/0 Sh. Shyogi Jangld . Taleda Jamat Lalsot Dausa (215/22.07.2002 Valid
_ Sh. Chote lal S/o %
26 Sh.Chatru Lal Sain Taleda Jamat Lalsot Dausa |[142/09.11.2001 Valid
gy |S-Rajl Sfesh, Taledajamat  |Lalsot |Dausa |205/26.03.2002 Valid
Shankar Sharma
Sh. Bhori Lal Jangid .
28 |S/o Sh. Chotu Ram Taleda Jamat Lalsot Dausa [196/26.03.2002 Valid
Jangid '
Sh. Murari lal S/o Sh. y
29 Nandldshor Shars Taleda Jamat Lalsot Dausa (250/11.09.2002 Valid
Sh. Ramjilal Jangid
30 |S/o Sh. Moolchand Taleda Jamat Lalsot |Dausa |262/09.10.2002 Valid
Jangid
Sh. Rajendra Sharma [Kothun
31 [S/o Sh. Shankar lal Road,Taleda Lalsot Dausa (227/22.07.2002 Valid
Sharma Jamat
g2 |ShDineshSwamiS/oln o4 rimat  |Lalsot  |Dausa  [249/11.09.2002 Valid
Sh. Gopaldas Swami
Sh. Khemraj Gurjar
33 [S/o Sh. Teepulal Taleda Jamat Lalsot Dausa [145/09.11.2002. Valid
Gurjar
Arjun Kumar Sharma
34 |S/o Rameshwar Taleda Jamat Lalsot Dausa (243/11.09.2002 Valid
Prasad Sharma, '
Devdas Swami S/o Sh.|Kothun Road, ;
35 Dhanidas Swami, Taleda Jamat Lalsot |Dausa |217/26.03.2002 Valid
Sh. Ramful Pahadia |Kothun Road e
: ' .03.2002
36 $/0 Sh. Jhuthalal Taledhs Jamnat Lalsot |Dausa |206/26.03.2 Valid
Raju Khatik S/o Sh.  |Kothun Road, :
3.7 Thuthalal Taleda Jamat Lalsot |Dausa |236/22.07.2002 Valid
Naveen Kumar Jaimni | .
38 |S/oSh.Radheshyam |Taleda Jamat Lalsot |Dausa |202/11.09.2002 Valid
Sharma
Sanwalram Mali S/o |Kothun Road, .
39 Sh. Gordha Lal Teleda Jamat Ifalsot Dausa |216/26.03.2002 Valid
Ramji Lal S/o Sh. Kothun Road, .
40 Shiavah Lal Tangid S — Lalsot |Dausa |211/26.03.2002 Valid
Hemraj Jangid S/o Sh.
41 |Radhey Shayam KothunRoad, 1, o+ |pausa [210/26.03.2002 Valid
. Taleda Jamat
Jangid
42 |Pobulaljangid S/oSh.[KothunRoad, ;o0 |pausa  [203/26.03.2002 Valid
Ramgopal Taleda Jamat
43 |SitaramJangidS/oSh.|KothunRoad, 1/, .0 Ipoucs  |214/26,03.2002 Valid
Jagannath Taleda Jamat
Sh. Kishore Saini S/o ;
44 Sh. Dhanna Lal Saini Taleda Jamat Lalsot |Dausa |37/03.04.2000 Valid
Late Sh. Jalimdas :
45 |Swami S/o Sh. KothunRoad, 1, 1 ¢ |pausa |247/11.09.2002 Valid
Taleda Jamat :
Meetha Lal




Omprakash Jangid .
46 $/o Sh. Naryan Jangid Sanwasa Lalsot Dausa |234/22.07.2002 Valid
Sh. Prakash das
47 |Swami S/o Sh. Kedar |Taleda Jamat  |Lalsot Dausa 231/22.07.2002 Valid
Swami
Sh. Babulal S/o Khemawas, : 3 :
48 O —— Paloda Timat Lalsot |Dausa |233/22.07.2002 Valid
Sh. Ramprasad Jangid
49 |W/o Sh. Gopi lal KothunRoad, |, ;v  |pausa [197/26.03.2002 Valid
, Taleda Jamat
Jangid
Smt. Narmada devi
50 |W/o Sh.BadriNath |ChandpanTaledaj, o Ipausa  [199/26.03.2002 Valid
; Jamat
Jangid
Sh. Kamla Devi W/o :
51 Sh. Chitermal Saini Taleda Jamat Lalsot Dausa [258/24.09.2002 Valid
Sh. Rajesh kumar .
52. |jangid S/o Sh. Suvalal [Chandpan Taleda, o lbausa  |219/26.03:2002 Valid
. Jamat
Jangid
Sh. Suresh Kumar T
53 _|Sharma S/o Sh. FLAmPS Lalsot Dausa [259/24.09.2002 Valid
.. Taleda Jamat
Ramjilal Sharma
Sh. Ismail Khan S/o Closure Direction Issued
54 Sh. Habib Khan Taleda Jamat, Lalsot Dausa |244/11.09.2002 On 22.07.2024
Sh. Roopnarayan S/o |... Closure Direction Issued
55 Sh. Nandaram Koli Didwana Lalsot Dausa |99/23.02.2001 On 22.07.2024
Sh. Manohar S/o Sh. | Kothun Road, Closure Direction Issued
6 L rsolohand Tladalamas, [PONOL [REEEC -[2OIEHAIOR0R On 22.07.2024
Sh. Ramesh chand S/o Closure Direction Issued
57 Sh, Surajmal Taleda Jamat Lalsot Dausa 198/26.03.2002 On 22.07.2024
Sh. Ramkishor Jangid |Kothun Road, Closure Direction Issued
B e Narayanjangid  [TolednJamae  [200-  [Dausa 1 218/26.032002 On 22.07.2024
Radhey Shyam . .
59 |Sharma S/o Sh. Taleda Jamat Lalsot  |Dausa |252/11.09.2002 GiswE Dronton s
On 22.07.2024
Gangasahay, '
Ramnarayan Jangid R
Closure Direction Issued
60 SXo. Sh.Genda Lal Taleda Jamat Lalsot |Dausa [222/26.03.2002 On 22.07.2024
Sanwasa :
Sh. Ramswaroop S/o |Shyampura, Closure Direction Issued
- Sh.Shiv Sahay Jangid |[Taleda Jamat halpar [Dagsd 1361 /0Rl02002 On 22.07.2024
3. Narenia Stan Closure Direction Issued
62 |S/o Sh.Heera lal Khan Bhankri Lalsot Dausa 189/26.02.2002
On 22.07.2024
Sharma :
Sh. Babulal Jangid o
Kaluwas, Taleda Closure Direction Issued
63 |S/o ?h. R_amswaroop Jaiiiak Lalsot Dausa 235/22.07.2002 On 22.07.2024
Jangid
Sh. Usman Ali S/o Sh. Closure Direction Issued
64 Abdul Gafur Taleda Jamat Lalsot Dausa 263/09.10.2002 On 22.07.2024
Total Saw Mill 64
Valid Consent 53
Closure Direction 11
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VI/s Sh. Manohar S/o Sh. Moolchand (Licence No. 264/09.10.2002)
Kothun Road, Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
_ Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 25 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
l. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board') has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act. :

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Manohar S/o Sh. Moolchand at Kothun Roead, Taleda Jamat, Tehsil: Lalsot, District: Dausa
(hereinafter referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Manohar -S/o Sh. Moolchand, Kothun Road, Taleda
Jamat, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section 31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act. '

(Neeraj Sharma)

Regional Officer
/e

Copy to following: -
[. Member Secretary, RSPCB, Jaipur for information.
The District Collector, Dausa for information.

bJ!\J

Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure

direction.

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction. '

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Manohar S/o Sh. Moolchand,
Kothun Road, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of these
directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately.

6. Master file of directions.
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M/s Sh. Ramesh chand S/o Sh. Surajmal (Licence No. 198/26.03.2002)
Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981. !
Reference:- This office Show Cause Notice No. 26 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of -
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

air pollution and for maintaining and restoring the wholesomeness of air environment.

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called

as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the

prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Ramesh chand S/o Sh. Surajmal at Taleda Jamat, Tehsil: Lalsot, District: Dausa (hereinafter
referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to

- Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on-02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or

- authority shall be bound to comply with such directions which includes the power to direct: -
(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.

(%]
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- Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Ramesh chand S/o Sh. Surajmal, Taleda Jamat, Tehsil -
Lalsot, District - Dausa and further puts you to notice that failure in making compliance of these
directions issued by the State Board under Section 31 (A) of Air Actis a criminal offence, punishable
with imprisonment for a term which shall not be less than one year and six month but which may
extend to six years and with a fine under Section 37 of the Air Act.

—

:._..--'—"“‘

(Neeraj Sharma)
Regional Officer

o
Copy to following: -

1. Member Secretary, RSPCB, Jaipur for information.

2. The District Collector, Dausa for information.

3. Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Ramesh chand S/o Sh.
Surajmal, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of these
directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately.

6. Master file of directions.

ol
= Regional Officer

Ve
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M/s Sh. Ramkishor Jangid S/o Narayan Jangid (Licence No. 218/26.03.2002)
Kothun Road, Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 198]1.
Reference:- This office Show Cause Notice No. 27 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter

called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -

l.

Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the
“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called

- as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the

prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Ramkishor Jangid S/o° Narayan Jangid at Kothun Road, Taleda Jamat, Tehsil: Lalsot,
District: Dausa (hereinafter referred as ‘the industry/unit’).

And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

And whereas, a show cause notice for intended directions for closure under Section 31 A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board. -

And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

. And whereas, the State Board may, in exercise of the powers conferred upon it under the

provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or

(b) Stoppage or regulation of the supply of electricity or water or any other service.

Lifestyle for
Environmant
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Ramkishor Jangid S/o Narayan Jangid, Kothun Road,
Taleda Jamat, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section 31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act.

____________.,_..-9

(Neeraj Sharma)
Regional Officer
L/
Copy to following: -

‘1. Member Secretary, RSPCB, Jaipur for information.

2. The District Collector, Dausa for information.

3. Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

4 Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

5. Executive Engineer (O&M), JIVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Ramkishor Jangid S/o Narayan
Jangid, Kothun Road, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of
these directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately.

6. Master file of directions.

Regional Officer
.
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M/s Radhey Shyam Sharma S/o Sh. Gangasahay, (Licence No. 252/11.09.2002)
Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 47 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
I. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

~ air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act. '

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Radhey
Shyam Sharma S/o Sh. Gangasahay, at Taleda Jamat, Tehsil: Lalsot, District: Dausa
(hereinafter referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Alir Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. - And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of

the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Radhey Shyam Sharma S/o Sh. Gangasahay,, Taleda Jamat,
Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making compliance of
these directions issued by the State Board under Section 31 (A) of Air Act is a criminal offence,
punishable with imprisonment for a term which shall not be less than one year and six month but
which may extend to six years and with a fine under Section 37 of the Air Act.

(Meeraj-Shamma)

Regional Officer
c:/c_

Copy to following: -

L.
2
3.

Member Secretary, RSPCB, Jaipur for information.

The District Collector, Dausa for information.

Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Radhey Shyam Sharma S/o Sh.
Gangasahay,, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of these
directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately.

Master file of directions.

Wer
: /2



_ Regionalﬁﬁﬂe (South) 6 2 A
Rajasthan State Pollution Control Board i\ﬂ FE

; ; Lifastyle for
8/263, Malviya Nagar, Jaipur E'!eronment

hone: 0141-4068311, e-mail: ro.jaipursouth

ogmail.com

Registered Post/E-mail
No. RPCB/RO-JP(S)/LEG-43/ 845 - 850 Date: 22/07/2024

/s Ramnarayan Jangid S/o Sh.Genda Lal Sanwasa (Licence No. 222/26.03.2002)
Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Sectlon 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 48 dated 02/04/2024.

Sir, :

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
1. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to prdvidc for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the

~aforesaid Act.

4, And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s
Ramnarayan Jangid S/o Sh.Genda Lal Sanwasa at Taleda Jamat, Tehsil: Lalsot, District:
Dausa (hereinafter referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

7. And whereas, a show cause notice for intended directions for closure under Section 3 1A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.



; 8/263, Malviya Nagar, Jaipur \t"
Phone; 0141-4068311, e-mail: ro.jaipursouth@gmail.com

Rajasthan State Pollution Control Board 1\%

Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Ramnarayan Jangid S/0 Sh.Genda Lal Sanwasa, Taleda
Jamat, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section 31 (A) of Air Actis a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act.

Regional Officer
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Copy to following: -

. Member Secretary, RSPCB, Jaipur for information.

2 The District Collector, Dausa for information.

3. Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure

" compliance of closure direction. : '

5 Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Ramnarayan Jangid S/o Sh.Genda
Lal Sanwasa, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of these
directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately.

6. Master file of directions.

Regional Officer

e
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M/s Sh. Ramswaroop S/o Sh.Shiv Sahay Jangid (Licence No. 261/09.10.2002)
Shyampura, Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 59 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
1. Whereas-the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Ramswaroop S/o Sh.Shiv Sahay Jangid at Shyampura, Taleda Jamat, Tehsil: Lalsot,
District: Dausa (hereinafter referred as “the industry/unit”).

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board. '

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board. '

10, And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Ramswaroop S/o Sh.Shiv Sahay Jangid, Shyampura,
Taleda Jamat, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section-31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act.

Regional Officer
e
Copy to following: -
1. Member Secretary, RSPCB, Jaipur for information.
2. The District Collector, Dausa for information.
3 Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.
4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.
5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
' Air Act to forthwith, disconnect the electric supply of M/s Sh. Ramswaroop S/o Sh.Shiv
Sahay Jangid, Shyampura, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm
compliance of these directions as accomplishment thereof is binding upon you under the said
Act and submit compliance to this office immediately.
6. Master file of directions.

27 Reromal Officer
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M/s Sh. Ismail Khan S/o Sh. Habib Khan (Licence No. 244/11.09.2002)
Taleda Jamat,, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 8 dated 02/04/2024.

Sir, .

This is without prejudice to the right of the Rajasthan State Pollution Control Board (bereinafter

called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of

Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -

1. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the
“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act. '

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh. Ismail
Khan S/o Sh. Habib Khan at Taleda Jamat, Tehsil: Lalsot, District: Dausa (hereinafter
referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operatmg without having valid Consent to
Establish & Consent to Oper'lte under the Air Act, from the Board which is gross violation of the
Air Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Alr
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of

the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Ismail Khan S/o Sh. Habib Khan, Taleda Jamat,, Tehsil -
Lalsot, District - Dausa and further puts you to notice that failure in making compliance of these
directions issued by the State Board under Section 31 (A) of Air Act is a criminal offence, punishable
with imprisonment for a term which shall not be less than one year and six month but which may
extend to six years and with a fine under Section 37 of the Air Act. -

ED

Regional Officer

L".

Copy to following: -

L
2.
3

Member Secretary, RSPCB Jaipur for information.

The District Collector, Dausa for information.

Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction. :

Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Ismail Khan S/o Sh. Habib
Khan, Taleda Jamat,, Tehsil- Lalsot, District- Dausa to confirm compliance of these directions
as accomplishment thereof is binding upon you under the said Act and submit compliance to
this office immediately.

Master file of directions.

Regional Officer
g o/ /.
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V/s Sh. Roopnarayan S/o Sh. Nandaram Koli (Licence No. 99/23.02.2001)
Didwana, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
- Reference:- This office Show Cause Notice No. 21 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
I. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajaéthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Roopnarayan S/0 Sh. Nandaram Koli at Didwana, Tehsil: Lalsot, District: Dausa (hereinafter
referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Alr Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31 A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of

the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Roopnarayan S/o Sh. Nandaram Koli, Didwana, Tehsil -
Lalsot, District - Dausa and further puts you to notice that failure in making compliance of these
directions issued by the State Board under Section 31 (A) of Air Act is a criminal offence, punishable
with imprisonment for a term which shall not be less than one year and six month but which may
extend to six years and with a fine under Section 37 of the Air Act.

h//.w (N . =
Regional Officer
L

Copy to following: -

1.
2.
3.

Member Secretary, RSPCB, Jaipur for information.

The District Collector, Dausa for information.

Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Roopnarayan S/o Sh. Nandaram
Koli, Didwana, Tehsil- Lalsot, District- Dausa to confirm compliance of these directions as
accomplishment thereof is binding upon you under the said Act and submit compliance to this
office immediately.

Master file of directions.

T

/‘ym:;onal Officer
%
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M/s Sh. Narendra Sharma S/o Sh. Heera lal Sharma (Licence No. 189/26.02.2002)
Khan Bhankri, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 60 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
|. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Narendra Sharma S/o Sh. Heera lal Sharma at Khan Bhankri, Tehsil: Lalsot, District:
Dausa (hereinafter referred as ‘the industry/unit’). '

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Alr Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
‘issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation Or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Narendra Sharma S/o Sh. Heera lal Sharma, Khan
Bhankri, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section 31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act.

et S —

(Neeraj Sharma)
Regional Officer
e

1_'_’__,_._---1-.-

Copy to following: -

l. Member Secretary, RSPCB, Jaipur for information.

2. The District Collector, Dausa for information. )

3. Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction. :

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Narendra Sharma S/o Sh.
Heera lal Sharma, Khan Bhankri, Tehsil- Lalsot, District- Dausa to confirm compliance of
these directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately.

6. Master file of directions.
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M/s Sh. Babulal Jangid S/o Sh. Ramswaroop Jangid (Licence No. 235/22.07.2002)
Kaluwas, Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 62 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter

called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as “the Air Act’) for violation of various provisions as under: -

1

9,

Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the
“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

And whereas, a Saw Mill is established and being operated in the name & style of v/s Sh.
Babulal Jangid S/o Sh. Ramswaroop Jangid at Kaluwas, Taleda Jamat, Tehsil: Lalsot,
District: Dausa (hereinafter referred as ‘the industry/unit’).

And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

And whereas, the State Board may, in exercise of the powers conferred upon it under the

provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or

(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in perfomlance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Babulal Jangid S/o Sh. Ramswaroop Jangid, Kaluwas,
Taleda Jamat, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section 31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may. extend to six years and with a fine under Section 37 of the Air Act.

(Neera)
Regional Ofﬁcera/L_
Copy to following: -
l. Member Secretary, RSPCB, Jaipur for information.
5 The District Collector, Dausa for information,.
3 Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction. '
4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.
5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Babulal Jangid S/o Sh.
Ramswaroop Jangid, Kaluwas, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm
compliance of these directions as accomplishment thereof is binding upon you under the said
Act and submit compliance to this office immediately.
6. Master file of directions. '

e -
e
Z~" Regional Officer

Ve
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Vi/s Sh. Usman Ali S/o Sh. Abdul Gafur (Licence No. 263/09.10.2002)
Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 67 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act. ,

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of VI/s Sh. Usman
Ali S/o Sh. Abdul Gafur at Taleda Jamat, Tehsil: Lalsot, District: Dausa (hereinafter referred
as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for opcra{mg the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent appllcatmn within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board. '

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue ‘directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of

the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Usman Ali S$/o Sh. Abdul Gafur, Taleda Jamat, Tehsil -
Lalsot, District - Dausa and further puts you to notice that failure in making compliance of these
directions issued by the State Board under Section 31 (A) of Air Act is a criminal offence, punishable
with imprisonment for a term which shall not be less than one year and six month but which may
extend to six years and with a fine under Section 37 of the Air Act.

(Neeraj Sharma)

Regional Officer

‘f’/::_

Copy to following: -

1.
2
3i

Member Secretary, RSPCB, Jaipur for information.

The District Collector, Dausa for information.

Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Usman Ali S/o Sh. Abdul
Gafur, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of these directions
as accomplishment thereof is binding upon you under the said Act and submit compliance to
this office immediately.

Master file of directions.

Regional Officer
2 &
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R_ajasthan

— Rajasthan 9&5% Pollution Control Board

e

8/263, Malviya Nagar, Behind Renault Showroom Near Jawahai

Phone: 0141-4068311 Fax: 5159699
Registered

ACKNOWLEDGEMENT OF APPLICATION FOR CONSENT UNDER THE WATER (PREVENTION &
CONTROL OF POLLUTION) ACT, 1974AND THE AIR (PREVENTION & CONTROL OF
POLLUTION) ACT, 1981 FOR SMALL SCALE / TINY INDUSTRIES UNDER GREEN CATEGORY
UPTO AN INVESTMENT OF RS. 5.00 CRORES.

FileNo : F(Tech)/Dausa(Lalsot)/2751(1)/2024-2025/1558-1559
Order No: 2024-2025/Jaipur (S)/13812
From : Date : 10/09/2024

Regional Officer[ Jaipur (S) ]
Rajasthan State Pollution Control Board,
8/263, Malviya Nagar, Behind Renault Showroom Near Jawahar Circle, Jaipur

To,

M/s MANOHAR LAL JANGID (UnitID:135136)
SARASWATI VIHAR KOTHUN ROAD TEHSIL LALSOT , LALSOT Tehsil:Lalsot
District:Dausa

I / We hereby acknowledge the receipt, in this office, on 21/05/2024 of your application dated 21/05/2024
for Consent to Establish for (project / process / activity name) manohar lal jangid under section of 21
of the Air(Prevention & Control of Pollution) Act,1981 having capital cost of the project Rs. 9.65 Lacs
duly filled in and accompanied by prescribed fee Rs. 1,500.00 and requisite documents.

This acknowledgement of the consent application shall be treated as Consent to Establish, of the State
Board, under section of 21 of the Air(Prevention & Control of Pollution) Act, 1981 ,to Consent to
Establish your industry at SARASWATI VIHAR KOTHUN ROAD TEHSIL LALSOT LALSOT IND.AREA
, LALSOT Tehsil:Lalsot District:Dausa and there would be no need for the industry to obtain periodical
renewal of consent, till such time the unit modifies / changes its processes provided that -

1.The acknowledgement shall be subject to the provisions of the Water (Prevention & Control of Pollution)
Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981 and the Environment (Protection) Act,
1986.

2.This acknowledgement will not be used as an evidence for ascertaining the land title and its use.

3.The acknowledgement is from the point of view of control of pollution, and does not absolve the unit from
making compliance of the other statutory obligations, prescribed under any other law or instrument, for the
time being in force and the directions passed by the Hon'ble Courts.

4.The State Board shall have the right to conduct random checks or call information from the unit and
make a formal consent order prescribing conditions etc., as required.

5.The Industry falls under Green Category - Saw Mill as per Head Office Order No. F.14(23)
Policy/RPCB/PIlg./153-189 dated 02/06/2020.
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Specific Condition : 666 85

1 That this Consent to Establish/Acknowledgement is granted to permit / license of Sh. Manoharlal
Jangid S/o Sh. Moolchand Jangid (Saw Mill 39") by Deputy Conservator of Forest (DCF), Department
of Forest, Dausa.

2 1. That this acknowledgement/CTE is being issued for the Saw Mill @ 03 QTL/Day at Khasra No.
4115/131, Saraswati Vihar, KOTHUN ROAD, Tehsil:Lalsot District:Dausa .
ii. That unit shall not install any source of air pollution (except 05KVA DG Set) without obtaining the
prior permission from the State Board.
ii. That the total capital investment in the project (without depreciation) shall not exceed Rs. 09.65
Lacs including land, building, plant & machinery.
iv. That trade effluent shall neither be generated nor discharged and the industry shall maintain zero
discharge inside & outside the premises.
v. That the unit shall carry out all activities/ operations within covered shed and suitable air pollution
control arrangements will be installed to control fugitive air emissions generated from the process or
handling of raw materials.
vi. That the unit shall dispose its domestic waste water in scientific manner to avoid water pollution in
and around the area.
vii. That the unit shall comply with the standards as prescribed vide MoEF Notification No. GSR
826(E) dated 16th November, 2009 with respect to National Ambient Air Quality Standards.
viii. That the unit shall ensure compliance of ambient air quality standard in respect of noise as
prescribed under Environment (Protection) Act & Rules made therein.
ix. That the applicant/industry/process/project shall have to comply with the provisions of Water
(Prevention & Control of Pollution) Act’1974; Air (Prevention & Control of Pollution) Act'1981 &
Environment (Protection) Act’'1986 & the standards prescribed there under along with the general
guidelines and/or directions issued by the Central Pollution Control Board or the Rajasthan State
Pollution Control Board time to time.
X. That this acknowledgement/CTE is issued to the unit on the basis of documents submitted by the
applicant, if any discrepancies are found in the document /facts submitted by the unit then the
acknowledgement letter shall be treated as revoked without any further notice and the unit shall be
liable for action in accordance with provisions of law.
xi. That this acknowledgement/CTE shall cease to be valid in case of any change in
product/process/operation/raw material/ capacity/ area or in information/document
submitted/uploaded at the time of seeking consent.
xii. That the industry shall maintain plantation at least in the 33% of total area, using concept of the
social forestry and development of green belt outside the project premises in adjacent areas
wherever adequate land is not available within the industrial premises.
xiii. That this acknowledgement/CTE is being issued on the basis of documents/ information uploaded
by the applicant/industry /process/ project. The liability of veracity and correctness of the uploaded
document/information shall solely be of the applicant only.

This acknowledgement is in accordance with the directions issued by the Central Pollution Control Board
vide letter no. B - 29014/1/90/PCl - 1/17793 dated 21-10-1992.

Copy To : Regional Officer[ Jaipur (S) ]

1 Master File.
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Mob.No 0414022937 Gmail ID. xenjpdist@gmail com
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@ — s wrtey & umie RPCB/POJP/S/LeG-43/419 fi® 13.06.25.
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SR | Name of owner Licence no and dt. | Direction for | actin taken report by
N closure dt. Aen A-1 jvvnl Lalsot
M/s sh. ismail khan s/o habib khan, | 244/11-09-2002 | 22-07-2024 | A/c-18051750 |
Taleda jamat, Teh. Lalsot SR fIgd FRE 16
05.2025 &I fawee far
T
2 | M/s sh. Roopnaryan s/o nanda ram, [ 99/23-02-2001 | 22-07-2024 | 5o Tde[d deeeH g9
didwana, Teh. Lalsot Capic e S5
REES
3 | M/s sh. Ramesh s/o surajmal, Taleda | 198/26-03-2002 | 22-07-2024 | =64 = &
jamat, Teh. Lalsot FARE T B
4 | M/s sh. Ramkishor s/o naryan jangid, | 218/26-03-2002 | 22-07-2024 A/c-18051700 &
Taleda jamat, Teh. Lalsot 18051696
S® AR faga
FAR B 16.05.2025
& I fpar
5 M/s sh. Radhey shyam sharma s/o 252/11-09-2002 | 22-07-2024 A/c-18051682
ganga shai, Taleda jamat, Teh. Lalsot S fea w16
05.2025 &1 g fvan |
| ™ |
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6 [ M/s ramnaryan jangid s/o genda lal, | 222/26-03-2002 | 22-07-2024 | a1 a1 4 favga
sanwasa, Taleda jamat, Teh. Lalsot A T L

7| M/s sh. Ramshroop s/o shivshai | 261/09-10-2002 | 22-07-2024 | g4 7 4 e
jangid, Taleda jamat, Teh. Lalsot ETALET T D

8 | M/s sh. Narendra sharma s/o heera lal | 189/26-02-2002 | 22-07-2024 &AM W faw
sharma, khan bhankri, GAGIET TE | )

9 M/s sh. Babu lal jangid s/o ramshroop | 235/22-07-2002 | 22-07-2024 | 30 7 9 faeqer
Jangid, kaluwas, Teh. Lalsot BT TE

10 | M/s sh. Usman ali s/o abdul gafur, | 263/09-10-2002 | 22-07-2024 | <0 =1 & faen
Taleda jamat, Teh. Lalsot PG A 2 )
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fadid 22.07.2025 P 13 A ARTAYAE! R USRI 9 JATH 1953 B URT 41 TG
deef IR @9 UG (IARIA B IuT9HT vd faee) W 1983 @ fE 3 (i) (iv)
(v) vd fAam 47,11 & 381/ 91auTEl B Seoitd xR FIagaR 99 @ Briae)
IR Peol AYPR ol TS A /HHHE WR HISR AT TMHR, o9 9 dlefl TRIT SR
Bus A R B FUS R PrIferd WIOR S bR BRIAET B TE |

1. @f A9 @) TE 33 Y IR & Harerdl B AT o Wil e oM W
HeeHT <o dard O Bg Nfad X ¥id AEl & O §q Y o/ war| @i
sy SR Harddl / Afe B FAAMTAR $RIRTS vd e § g 29
@i @ gl 33 Ay AR & W] B, Bl T BRAE/ aen B e
golve 9oy 9 g Afdher @ g NIRRT & fAaRer Herd Wl IguR SE ura e
A Raifed wvs g WgereH it Je—3vS VSN, GRAUM @ @ A o
8q urdg oy fagr 7 B
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RIS TRBR
HRTAT SUETS IRHFRI T4 SUEvs Afrge oredie, e S
HHID © YeTelicl /2025 / 1288 feisp © g TR
A RTell Felder 818y,
gt

favy — A I 'Ra gifitexer uarE qie TE—feeel) 3 RareiE
THRUT AT 49 /2025, [T HAR THT T4 USRI 9y 9 3
AT ATE HET 244 /2025 A% AR T[OR d1 ISR XD
# e R yRga e 919 |
RIS,

IR fJgarrta faes & 5 a9y vy gRa e varm Qe
FE—fReell # a1 AT 49 /2025, farie AR AT AW USRAF A9 G =Y @A
aIe AT 244 /2025 87 AR ok GM IORAT ISR Qg & gg 2
f gavur gedia aF arorie A WEifed oy omRT Al @ wdy A qearaid
Rard fFrerar 2 -

1. U8 8 6w wshy gRa witiexur, ara @& Aokl @) e A
et &F eleriie A faiferd dy vd oy iR well @ wd ¥q Reiiw
08.04.2025 ®1 U 06 Wawdlg &idl @3 @91 Q@ dee, daWeeR
olerdie, o RSN gferd o arerie, el aR@sNY s
dIeile, [EhE AT SdITIUE drede, Bfe ugfavyr s
NfAE STy gfarn) wfda @ e oY |

2. U8 ¢ & SwEaR afdd a9 gN i 06.06.2024 @1 g @y RIS
S amer w27 warers & AW a9 Wage R, iRy e @ wier
Ay /3y B Rfd, @aR1 R gl e wels wenfie 2 ansr ol @)
e anfe wa ARAUTE /B waa @ g | AR Ay aifia)
RISRAM IS JGuoT 18301 a8 g1 A wiftienvl & wer U o
fear ar |

3. I8 ¢ & I Ay AT 7MW A & @ 33 amrr welE @y oY &y
a7 BRI Aol gRT 3716 09.06.2025 B 05 3y aRmNe s
19.07.2025 P 15 }dT N1 #AMF UG AP 22072025 @ 13 3y
AIRTTRA] BT SR a7 AT 1953 & aRT 41 Ud deel R 9
ST (SrRifetl @1 vemeHr vd frme) Fam 19es @ P 3 (i) (v) (v) ©d
4, 7, 11 & fFraml /o@eml &1 SeoET B o9 FaarER WS @)
BIYATE] P Feol ol ol TS | GHuURT /A 9w WOR Wa| aa A9 g
drel ST SieR due A Hes BR aue) R &R 99 afdwr) areile
@1 ISR TWT MR Priare! a5t T2 |
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4. UB B fF A ASHE) @ JMQEN @1 IrgUTel H draieiy |erdd fusd
(aryem) SR P e gRT 3dy aReRiEl @ dea oIkl fAgd
TR AT axd & e & 1E 8 e g8 anfesie ab @ 03
sray fag wwewd fams fBY M 81 W 3@y sRmee dares @l
FeTue AT g1 Afed okl &R fear g 2 ANaR fagd seraer
faegq = I HRIATE! 3 S @ B

5. U8 ¢ fob yavvr # Ay sy aRrRiE & Raems WS @l Hrdarel aRa 'q
Fraterd 8O @ Mo HATG UAwiie] /2025 /1262 i 19.09.2025
a8 a9 AFERN, dEdieeR de™e, SEEN uforRn g drerie,
WETE ATl A.YAH SAEITATS dfdie Ud anyadd TRuflve drefdle
@ M BT TS R fGHATG 23.00.2025 A 25.09.2025 dd AN B BRI
Td a1y faga wieRE @1 faee] &R @ Srdars) Ud QARG 26.09.2025 @l
Raré wxga &= v FERm s mar o

6. U8 8 fo fag dwr o5 # aftfa & g1 fRAl® 24.00.2025 @1 Hld W
SR 3ay ART Al Bl W9 axe e fAed dau Qs de @)
G YF @ T8 Ore agi SuRod siv el dd@ierd a9 gl
WR EHH B g1 Adgl diffel (@l grr guwn QAQw [ wyr qe
IR A8 gRT STerie—dIeE g uv o ol faan mar R fd uw
@ U4 wifa eraqren faores @ ameiet 819 u¥ erdaried) @) e fQur
der FE g wui gfew ae @ suRera A erfare) A we g R
URIel @ T | (@S @) wygat R e 8)

3t R IR st srfard ¥ | Wi 2 |

IUYUS AR H1)

drerare
HHID : TSIICT /2025 / 1289 festia : o wxerer

yfafafy —  &fr sifter) wore weg wguvr FrEu a (Swi), srgR

Meena
Designation \Quk Zivfional Officer

4  Reason: Approved
Location:
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HFgaa RuiE Reis 24.09.2025-

AT I BT =metteser # TERIEe T
el @A ol werer wroiener WIBT 49/2025 U Haex
BHAR IYGIT TeATH IUoiRATe] JAIHBIT 244/2025 cliddd Bl B
HHA H Neaer Iumvs P FEey vd 3uTvs  Afege
SCTAIC & 3TRT HHAIB 1262 [eeicd 19.09.2025 ERA
IS 1S TlletAle H JAdifera arder 3Ry Feftel & Ade &
S ofed @R feelies 23.09.2025 A 25.09.2025 db
Ap ur 3uBRea Iehe desl SHa & Jdiad  3TdE 3TRT
Fefell &I deg wHIATel U 37der Taga weraerel fawee @i
B BrRIAE! 8g Uldes fbam orm or| 3dd 37ARIl @l UTetell
H dsdleieR derdle A &, oy ge el aerde
AT &H, Tsg™Bb NiFdedr faga fTsmor eerdle H#AO A,
ATeNfArhSY  gfety  emem ool ww ST dem 3R
sorRulRue oerile T &H  oed 9 uT ugd | 3T
JuiRerd € SiHTd dRkig A daelt HArs forrer ur wriaEr 2g
ugdl dr A uT JAwmsl B dwmm A ofis veha & o,
3uRera ofis grRrT Awmsl ufvarl @7 3meifasr 3mr HANer @
FaATT U Ty @ @ Hdayg H 3rgord wmIarET derr
FHBEMATEN @ aIrel 3ihiel IcTUcel B2 Jlfed elsd bl hrerard
B A AT Ihedd Bt | Iad faga fasmer @Y Se gwr
SIABIAT &l 3dRa @t mriadl wel ue off sfls smside
B o1 AT dreT 3cTee bl | '

STHIT  prddrgl B R 3ufvera sfls a  JAdbst
gf¥arRl @7 3roifder 3RT Afd & gy uz fersfz grer
mﬁgﬁmﬁnﬁ%%mmmﬁrmz%ww hTelel
Ud eonfd awerm efor Bl & Feyrdem g | AP UL TATA
Uit SIaT 3cesr <@l &lel & ehIeoT hielel Td 2MMicl el
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

0.A. NO. 49 OF 2025
IN THE MATTER OF:
VINOD KUMAR SHARMA ....APPLICANT
VERSUS
STATE OF RAJASTHAN & ORS. ....RESPONODENTS
VAKALATNAMA

KNOW ALL to whom, these presents shall come that I, Pooja W/o Ankit Dixit, aged
about 35 years, working as Regional Officer, Jaipur (North), Opposite Road No. 5, VKIA, Sikar
Road, Jaipur, Officer In-Charge, Respondent No.l, the above-named do hereby appoint

(hereinafter called the Advocate/s) to be my/our Advocates(s) in the above-noted case, authorise
him/them: -

SHIV MANGAL SHARMA
Advocate for the Respondent No.1
D-291, 2" & 3 Floor,
Defence Colony, New Delhi-110024
Mobile: +91 70427 00133
Email: aagrajasthanlsc@gmail.com

To act, appear and plead in the above-noted case in this Court or in any other Court in
which the same may tried or heard and also in the appellate Court including High Court subject to
fees separately for each court by me/ us. To sign file, verify and present pleadings, appeals cross-
objections or petitions for executions, review as revision, withdrawal, compromise or other
petitions or affidavits or other documents may be deemed necessary or proper for the prosecution
of the said case in all its stages subjects to payment of fees for each stage. To file and take back
documents, to admit and/or deny the documents of opposite party. To withdraw or compromise
the said case or submit to arbitration any differences or disputes that may arise touching or in any
manner relating to the said case. To take execution proceedings. To deposit, draw and receive
money, cheques, cash and grant receipts hereof and to do all other acts and things which may be
necessary to be done for the progress and in the court of the prosecution of the said case. To
appoint and instruct any other Legal Practitioner authorising him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on my/our behalf. And I/we, undersigned do hereby agree to ratity and confirm
all acts, done by the advocate or his substitute in the matter as my/our own acts, as if done by
me/us to all intents and purposes. And I/we undertake that I/we or my/our duly authorised agent
would appear in Court on all hearings and will inforin the Advocate for appearance when the case
is called. And I/we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the Court
shall be of the Advocate, which he shall receive and retain for himself.

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from
the prosecution of the said case until the same is paid up. The fce settled is only for the above case
and above Court. [/we hereby agree that once the fees, is paid. I/we will not be entitled for the
refund of the same in any case whatsoever and if the case prolongs for more than 3 years the
original fee shall be paid again by me/us.

IN WITNESS WHEREOF l/we do hereunto set my/our hand to these presents, the
contentg of which have been understood by me/us on this 38 day of October 2025.

Accepted subject 10 the terms of the fees.
( "\‘ ’ S
St leg

Saurabh Rajpal

Advocate -

('Iien_l
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Advance Service in OA No. 49 of 2025
1 message
Saurabh <saurabhrajpal.sc.aor@gmail.com> Wed, Oct 29, 2025 at 12:35 PM

To: "Ahuja23@gmail.com" <Ahuja23@gmail.com>

Sir/Madam,

Please find the copy of the reply compliance report on behalf of the respondent No.1 attached below, filed in the above subject matter
as advance proof of service.

Thanking you.
Saurabh Rajpal

Advocate-on-Record

B 0A49 REPLY pdf
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